N | 0.5 ~412/96

1/12.9.1996 No one present,for the appliciant. The

case is adjourned to 1.11,1996 for admis 3‘/;.on.
(X.p.seha ) ( V.N.Mehrotra )

| Member. (A) " Vice~Chajirmén
IVIP.SQ . Lo, s e

A

2./ 1.11.96/ -~ nNe Body appears on béha‘lf‘ of the applicant today

" algé. The GA is dismissed For default.

/ces/ ‘ 4 - a (V.N. Mehrotra) .
B . ‘ Vice-chairman

L 03409.02597 - .| - © M.AWNo,: 5/97
‘-’hfl S.Gandhi, counsel for themplicarkt.

)

This M. A has been moved for rvcall irg the
order, dated 01.11.1996 by which the O.A. No, 412/96
was dismissed for default. '

~

. out‘"
« . < . Sufficient ground has been made/forfrecalling

that order which accordingly is allowed. Order, dated
01.11.1996 is hereby recalled., The 0.A, wno, 412/96 ¢~

is restored to its original position. The M.A, is
accordingly disposed of.

The 0.A,No, 412/96 be listed on 3
for admission. ' ' YN

\SKJ’ : A _ . ' Vice-Chairman

bf/sl 01,97 -

" Shri S.Gandhi, learned counsel tor the applicant,
‘List the case on 14.02,1997 for admiss ion

as requ~ sted by the o unsel for the appllca&/.w\/\/

(v N, Men rotra)
\SKJ . vice-Chaiman




Oa - 412/96

5./ 14.2.97, Shri D. Kumar, the counsel for the applicant,

Heard learned counsei_for°the applicéht on the
Question_of admissiOn. Admit. Issue notices to the
‘respondents to filevypitten statement wighiq_fquf weeks.
| Séjqiqéer( 1f ényﬁfﬂay_b%‘g;}ed;W{tQiﬂ'two week s thereaféé?

List this case on 28.4.97 before the Registrar for

\j\\\/\m/

/CBS/ - - (V.N, Mehrotra),

vicd-chairman

completion of record4.

- 6/24.4.1997'\ | ‘ Shri S.P. Ray,‘advocéte appears for the 7
o | /;§ “ applicant. Notjces could not be issued to the \
;a;k ~ responaents as requisltes vere not filed by the ' \
-(ﬂ> o app licant, The learned ‘counsel is again directed
’gﬁgﬁﬁ ,dFTi» - to file requisites within a week., Put up on 27.5, 1997
: Q\§\ .Q%A ' . for f£iling W/s and SR, ’

© /QV . S | ( . EsToma )
; N4 M/VA/ : o . - ‘ , Dy.Registrar I/c

ﬂ/”'

o

v& R I | ’
/ﬂ - | | |
7/27,5,1997 . | The ledrned counsel for the aRplicant,iS j

present, None for the respondents, Notices were
issued to the respondents no.1 and 2 op 5.5.1997. = . /

SRs are still &wlited., Put w on 10,7.1997 for
"SR anpd W/s. . Sjtz&;’}
‘ : i 8.7.sinha )

MPS, : ‘ Dy.Registrar I/c
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- 15, / 16. 2 99.

BS/

16./ 6%5.99.

-85/

17/26.7 .99

0A - 412/96

'.;_545/128.4.98. W/S not filed so far. Four weeks further time

is ‘allowed for the sams. Rejoinder may be filed within

tuo vesks thereafter. List it on 10.7.98. fg{\diractidh. .
| ﬂ | W /

,(U.N. Mehrotra) {
Vice-chairman X %

None for the parties. U/S has been filed, Rajoinﬁar,_
if any, may be filed within two weeks. List it on" . \

6.5.99 for dirsction., ' 9,
(LAKSHMAN JHA) | (L.R.K. PRASAD)

MEMBER (3J) MEMBER (A)

/cBs/

None for the applicant. The learned counsel for the
respondents is, of course, present. W/S has already been Fiipd.
Let fixed ony26.7.99 for hearing.

(LY HMDINGLI AR

MEMBER (A) VICE=CHAIRMAN

T.ist for hearing on 23.8.99 for want of time.

( Laéé%%::Jha )

SKS- ( LVHmingliana

Member (A)

18./ 23.8.99.

For want of time, 113t it on 20.9.99 for hesaring.
- (5. NARAYAN)
VICE=-CHAIRMAN

/ces/ (L. HMINGLIA!

ma1 BER (A)



B

0.2, -412/96

8/10.7.1997 ' None ‘for the parties., No W/s h3s yet keen 3
filed. Put up on 5,8,1997 for filing Wk as a last
“ - R b
ch@nce, * ° : c g,/,;;;;e*’//
: . (E.5inha )
MES, . + Dy.Registrir I/c
9/5;8.1937 o None for the parties. W/s has not yet been
.  filed though sufficient time was given therefore. ' |
In the circumstances, let this plic ation be |
" listed before the Hon'ble Bench for direction
) on 12,8.1997. 61 {Vwr
A o (5. P.5inha )
MRS, b . ' Dy;Registrdr I/c
. .Z. ) ;
h;ﬁ~lgf/ 12'3'97f W/S not filed so far. Four weeks Further time

/CBsY

12

: j, _— i | _”‘;. ‘.L;'_ ": } R | .\JY&L,

is allowed for the same, .Rejoindsr, if ‘any, may be filed

. S -

within two weeks thersafter. List it on 13.10.97 er directiong

(v.N, Mehrotra)
Vlcs-chalrmahr’

\

—

o/ 13.10.97. Llst it on 16 12.97 for d1rect10n.

/cas/. (VN Mehrotra)‘
‘ Vlce-chalrman )
A 16.12.57. W/S* not- filed so far. Four weeks further time :

is allowed for the same. Rejoi der may be filed within

-, "

two weeks thereafter., List it on;1?.2.9§hfor Tgfeetion.

/CcBs/ = " (V.N. Mehrotra)
' B Vice:bhairman
13/17.02,98 « - fW/s not filed s0 far, Four weeks further time

is allowea for the last time. ReJolnder, if any, ﬂﬁy
be filed within two weeks thereafter, 1
List on 28 04,1998"° fOI‘dl ect;on{S\

(v .Ne.Mehrotra)

| sx3 ‘Vice-Chairmman




O.h. No.412/96

For want of time, the hearing is adjodmed

to 02.11,1999, },«
(S.“ai:aya()

(L. Hningliana)
SKJ . Member(A) | Vice-Chaiman

14/20,09,99

15/02 11.99 For want of t;une, the hearmg is ad;ouy:ned
to 21.12,1999, '

.Hmm liana) ‘ (s .Narayan)
Membgr(A ' . Vice~Chairman

For want of time, the hearlng is

: ad journed to 8. 01.4000. D e
Y\ - . L e Z;“%"

' (3 .NaTayan)
na N I -
Ple;biil(z) ) : Vice-Jha J.zm‘cﬂn

' 16/21,12.99

17/28.1.2000 a8 D,B, 15 net available, list it fer
hearing on 7. 3.2000, " - :
= T | ——
( LQR;._K. &W e
MBS, Member (A)
18/7.3.2000  Nome fer the parties.
' List it for hearing on 7.4,2000 .,
- X b B
AKJ (L JHA) ' (L.R.K.PRASAD)
MEMBER(A) |-

MEMBER{J)

L




18/7.4.2000

19/2945.2000

| None for the Parties,

Llst 1t foz hearlng on 29 5 2000

2 S
K
(L HIMINGLIANA) . (LJHA)
HEMBER(A) MEMBER (J )
. . -
None for the applicant. ’
None for the Pvt. respondent. %
Sh. H.P.Singh, ASC, for the respondents. x;“
It appears that WS has filed as far back as
on' 28.1.,99.  No appearance is made on behalf of

-
“the applicant for last sevaral dates. It shoWs that
the applicant has gget no interest in prosecuting
the OA. Accordingly the OA is dismissed for default

.. (Lowa) v
MEMBER(A) . - o MEMBER(J)



